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before that. The second part of the
question relates to two districts. ..

SHRI N, K. SHEJWALKAR: The
report was 1o be sent before October
and now it is the middle of December.

SHR] SIKANDAR BAKHT: The
report of October is with regard to
the progress of the work and not with
regard to the completion of the work.

SHRI N. K SHEJWALKAR: My
second question has not been answer-
ed.

MR. SPEAKER: He says for dis-
trict-wise, he requires netice.
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Sl.  Suimmary of the State Government’s
No. proposal

1 The dt finition of ‘Classes of land’ in section
2(4-a) of the Act should be so amended
that Class I land should mean land as-
sured of for at least 8 months
and Class should- mean land as-
surcd of irrigation. for at least 4, months.
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Centra] Directive on Amendment to
Orissa Land Reforms Act

*305. SHRI DEVENDRA SAT-
PATHY - Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to refer to the reply given
to Unstarred Question No. 3980 dated
the 14th August, 1978 regarding pro-
posa] for amendment of Orissa Land
Reforms Act and state whether the
Central Government after scrutiny,
have given any advice to the State
Government of Orissa in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Yes,
Sir. A summary of the amendment
proposals and the advice of the Gov-
ernment of India thereon is given in
the statement laid on the Table of the
Sabha. The State Government’s pro-
posals were, it may be noted, ten-
tative.

Summary of the advice given by Government
of India

The criterion laid down in the National
Guidelines is  reasonable. Irrigated
land capable of growing two crops is
treated as the best category of land and
irrigated land capable of growing only
one crop falls under the next lower ca-
tegory. The Orissa Land Reforms Act
already incorporates this criterion, and
no change, accordingly, is necessary.
Specifying the duration of irrigation will
introduce a totally foreign concept
and this concept will go against the Na-
tional Guidelines since, in some cases
itrigatien - for less’ than 8 months can
also susain two - crops.
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2 The definition of ‘family’ in section 37(b)
of the Act should be modified to exclude

major sons, as suggested in the National
Guidelines.

3 The period of limitation for claims for re-
covery of rent (one year at esent)
should be enhanced to permit filing of
claims which have not become time-
barred under the relevant tenency laws.

4 The Act may be amended to permit Re-
venue Officers to appoint Receivers
where there is prima facis evidence of a
dispute regarding existence of land-lord-
tenant relationship and the circumstances
demand such a course of action.

5 The law should clearly permit the recovery
of dues of Co-operatives from the com-
nsation payable for ceiling surplus

and.

6 The time limit for appeal under section
60(2‘)h:hould be reduced from 2 yeans to 3
mouths.

While this definiticn in tke Crissa liw s
morc rigorcus than what tbe Naticral
Guidelines suggested, State Governments
were free to make their laws even more
stringent if, in their judgement, local
conditions warranted this. The Na-
tional Guidelines merely set the outer
limits of legislation. If the State Go-
vernment now fcel that the law should
correspond to the National Guidelines,
they may formulat:r an amendment proe
posal to govern future cases. As far as
pending cases arc concerned, The
suggested amendments would result in
discrimination in that the benefit of the
revised definition will be availaktle only
to those landowners whose cases are
peading. '

The provisions of different tenarcy laws
on the subject were medified by secticn
15 of the Oriisa Lard Reforms Act
which prescribed a pericd of cne  ycar
for all such claims. The  Staic Go-
vernment had earlier made a separate
legislation o validate the action ' taken
by some revenue courts which had passed
orders in ignorance of the Land Re-
forms Act's provision tut if a further
relaxation is given now a number of
calaims would be revived and the in-
terests of temants some of whom may
have acquired riayati rights in 1the
meantime would be in jeopardy.

The law, as it stands at present, docs not
seem to prohibit this. Secticn 15(7)
of the Act permits Revenue Cflicers to
appoint Receivers.

An amendment may nol be necessary
since Co-operatives can file claims under
section 48 of the Act. They enjoy a
right of appeal and can also move the
Civil Court. Tt may be that they do
not come forward to file the claims in
time. This difficulty can be got over
by making a provision in the Rules that
the Revenue Officer should send copies
of the draft Asessment Roll to primary
Co-operatives and Land Development
Banks in whose jurisdictiom: the' property
is situated.

There is no objection to this amendment
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7 At present, religious and charitable trusts
of a public nature can file an application
for being declared ‘privileged raiyats’
only if they were created before 26-g-70
and the application was filed before
25-4-77. These trusts may be given
a further time to file applieations within
six months of the coming in to force of

the proposed amendment.

SHRI DEVENDRA SATPATHY:
According to the State Government,
the definition of “Family” is more
rigorous than the present guidelines.
Will the Minister kindly state whe-
ther this was incorporated in the Act
during Emergency?

SHRI SURJIT SINGH BARNALA:
It was incorporated in the Orissa
Land Reforms Act in 1978.

SHRI DEVENDRA SATPATHY:
What was the total extent af surplus
land that has been distributed in

Orissa and how much was distributed
after 1977?

MR. SPEAKER:
arise.

That does not

SHR] K. LAKKAPPA: Mr. Spea-
ker, Sir, although it is pertaining to
Orissa, I would say that today it has
been reported in the press that 8
M.Ps, 41 M.L.As. and 7 Ministers of
the Orissa Government have met in
a conclave and assailed that the deci-
sion on land reforms has not been
implemented. I would like to know
whether the hon. Minister ig aware
that such a conclave has met and
reprimanded the Chief Minister of
Orissa for not taking the guidelines
given at the national level for the im-
plementation of land reforms, Today
this hag been reported in the press.
If so, what is the action that the Gov-
ernment of India is taking to see that
the land reformg are fully implement-
ed on the basis of those guidelines.

SHRI SURJIT SINGH BARNALA:
T have also seen only the report in the
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This is likely to result in the filing of ap-
plications by trusts which were created
after 26-g9-70. They will make an eflort
to prove that they werc created carlier.
The time allowed for such claims has
been sufficient and may not be extended
further.

papers today and I can’t say anything
on that. It does not contain the
whole discussion that has taken place.

SHRI PRADYUMNA BAL: The
Orissa Land Reforms Act and the
subsequent amendment proposed by
the present State Government has
aroused a lot of controversy as to
what should be the nature of the
amendment. And it has been pro-
posed. ..

MR. SPEAKER: Written answer is
given for that.

SHRI PRADYUMNA BAL: I am
asking a supplementary to the Minis-
ter's reply. Some time back the
Revenue Minister of Orissa along with
some Members of the Orissa Legisla-
tive Assembly and Members of Parlia-
ment met the Agriculture and Irriga-
tion Minister and it has been reported
in the press that whatever the amend-
ment the present Government of
Orissa is proposing has been accepted
by the Centre. This has been report-
ed in the press which has been con-
tradicted so far. T want to know
whether the Minister is aware of this.
Secondly, the Orissa Land Reforms
Act as amended in 1973 has gone in
favour of the poorer classes, the tiller
class, the tenants who have been
toiling on the land. Perhaps the pro-
posed amendmeat, we are afraid, will
upset the existing progressive legisla-
tion. Will the hon. Minister assure the
House that nothing will be done in
this respect which will show that the
Janata Government, in the case of
lang reforms, is acting against t{he
intcrests of the poorer and weaker
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-@ections and helping the richer class-of
the society? Will the Minister @ssure
that n-thing will be done to the Orissa
Land Reforms Act?

(Interruptions).

SHRI SURJIT SINGH BARNALA:
Sir, some Members of Parliamant had
met ‘me  in one group asking for
amendment and another group of
almost similar number had met me
saying that that amendment should not
be allowed. And I do not know how
it has come in the press and in what
press it has come that we have agreed
to the amendment. I do not know
that and it is not one of our functions
to contradict all the statement given
in the press or the press reports. So
far as the question of Janata Govern-
"ment doing anything or not doing
anything is concerned, as the Janata
Government is here, the Orissa State
‘has got the Janata Government there.

“SHRI K. LAKKAPPA: We are
divided on this issue, Please answer
properly.

SHRI SURJIT SINGH BARNALA:
It is mainly being done by the Orissa
Government, They have proposed
certain amendments and we  have
given our reactions to those ameénd-
ments. Al] that I have given in my
answer to the question.

SHRI PABITRA MOHAN PRA-
DHAN: Sir, throughout India all the
major sons have been given a ceiling.
But in Orissa, major sons have not
been given a ceiling. "Even persons
who are aged 80 or 90 years, if they
‘ure two or three brothers, they have
not been given ceiling. Their grand-
sons numbering 20 or 30 are all major.
I would like to know whether the
Orissa Government has followed the
Central guidelines in regard to the
'definition of “family”. If not, why?
If the State Government had not fol-
lowed the Central guidelines, why
did they accept this?

‘MR...SPEAKER: .The answer js in
the wroitten statement.

SHRI SURJIT SINGH BARNALA:
1t is not in every State that a major
son has been given a sep@rate share
‘For example, in States like UP and
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"Assam, the major sons have not been
given a whale share. It is upto the
State Government. The Central Gov-
ernment had only given the guide-
lineg and the State Governmants have
to make their ewn legislation on that.
Some States have passed legislation in
a stricter form .and some in liberal
form and the Orissa Government has
defined ‘“family” in g stricter form, I
‘'would not like to say anything more.

(Interruptions) .

MR. SPEAKER: If you want you
_can raise a half-an-hour discussion.

Setting up of Community Polytechnics

*307. SHRI A. ASOKARAJ: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Working Group ~f
his Ministry has suggested the settling
up of Community Polytechnics;

(b) if so, objects of these poly-
technics; and

(c) the reaction of the State
vernments to it?

THE MINISTR OF EDUCATION,

SOCIAL WELFARE AND CULTURE

CHANDRA CHUN-

DER): (a) to (c). A statement js laid
on the Table of the House.

‘The ‘Working Group <on Technical
“Bducation has recomemnded that
-gelected Polytechnics act as ' foeh)
* points~to .promate transfer of techno-
“"logy to'‘the rural commnunity and that
" suth Polytethnies ‘be designated as
‘Community Polytechnics ‘and dde-
- quate support providéd. The India
*Ooancil “for Technieal ‘Edueation.
=wrhich ‘hag representations 'of -all the
-Btates -on it, ‘have -endorsed this re-
- commendation of the "Working Group-
“In constation with the Directors of
Technical ' Education, 28 Polytechnics
have been selected for this purpose, t0
which financia] support will be Pro
vided' by the Central’ Government.





